Saturday, February 28, 1970
Fourth Series Vol. XXXVI - No. 7 Phalguna 9’ 1891 (Saka)

LOK SABHA
DEBATES

(Tenth Session)

(Vol. XXXVI contains Nos. 1 - 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS

No. 8-Saturday, February 28, 1970/ Phalguna 9, 1891 (Saka)

Columns
Financ: Bill, 1970.-Intreduced 1-22
Dr. Ram Subhag Singh 1-2
Shri P, K. Deo 2-3
Shri Atal Bihari Vajpayee 34
Shri H. N. Mukerjee 4
Shri Madhu Limaye 37
Shri Nath Pai . 7-10
Shrimati Tarkeshwari Sinha 10-12
Shri Samar Guha 12-15
Shri S, M. Banerjee 15
Shri Surendranath Dwivedy " 15-16
Shri Shiva Chandra Jha 16-17
Shri Srinibas Misra 17-19
Shrimati Indira Gandhij 21



LOK SABHA DEBATES

LOK SABHA

Saturday, February 28, 1970/Phalguna 9,
1891 (Saka)

The Lok Sabha met* ar 10 P, M.

[ MR. SPRAKER in the Chair ]
FINANCE BILL, 1970--Contd.
Several Hon, Members rose--

SHRI MADHU LIMAYE (Monghyr) :
Sir, a point of order.

MR. SPEAKER : Dr.
Singh.

DR. RAM SUBHAG SINGH (Buxar) :
Sir, you had adjourned the House till 11
a.m, on Monday, the 2nd March. But you
have called it today again, and this is an
unprecedented calling of the House in the
history of this Lok Sabha. Soon after the
Prime Minister presented the budget, the
AIR in its special news bulletin announced
throughout the country that such and such
taxes have been proposed, and the dealers
started charging on that very basis. That
way, crores of rupees have been charged in
an unauthorised way from the poor, ordi-
nary people.

Ram Subhag

Here is a bill where an additional
charge of Re. 1 has been charged for 10
litres of petrol. It should have cost Rs. 11,

2

butit has been charged at Rs. 12, The
dealer gave this bill and he timed it at § 55
p.m, Such tkings have happened The
Government could have easily stopped the
AIR from making such announcements
having regard to the pon-introduction of
the Finance Bill. In the present fluid
political condition, if the Government is
allowed to rush in this way, nothing good
will come out of the situation or even .
parliamentary democracy. 1 protest against .
this procedure. Of course. technically, you
are correct and it is within your compe-
tence to call the House But since 1950 up
till now, no sitting of Parliament hag been
summoned in this way and, therefore, 1
protest against such calling of the House,
without casting any refiection on you,

SHRI P. K. DEO (Kalahandi)
behalf of the Swatantra party,
to record our strong protest at the manner
in which the House has been called, It js
within your competence to call the
at any time at your swe
but it is absolutely wrong to call the Houge

to regularise a thing which has beep comp-
letely irregular, and it

: Sir, on.
I would like -

House
et will, (lnterw_vtion)—

4 is the height of
negligence on the part of the Finapce
Minister not to have introduce

d the Finance
Bill.

SEVERAL HON. MEMBERS : No, no.

SHRI P. K DEO :
of her duty,

an irregular

It is a cereliction
and for seeking to regularise
action of the Minister, she
needs nothing but censure. 1 request, on -
behaif of the Swatantra party, that it

should nct be repeated i future. What g

*Under Rule 15 of rules of Prosedure and  Coaduct of
Sabh,a  the Speaker having direcied that Lok Sabha, which
urned

till Monday,

the 2nd
28th February. 1970,

March.

1970, would sit at 10 P, M,
the Lok Sabha met at 10 P, M,

Busiaess 1 Lok
had  been adjo-
on Saturday, the
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convention are we going to lcave fr?r
posterity if such things happen ? And if
this august House, which is supposed to
keep the dignity of the House is reduced to
this type, where is democracy ? With these
words, [ strongly record my protest,

ot svre fagt awwday (FAUAYI) -
weqer weiky, fag v ¥ g geT AY
q3% g1 ¢ §, I9Y FY wgTAQT 1T
AT & I JIT &Y arg &Y gH FA
g5d § | & fao fadgs g 937 § qm@
AT REAT &1 & Y qx QA A
FET F1gaT 1 =ffT av ofdfeafy =g
U7 T AT §, 39 ®aT §Y ¥ ok¢ fyde-
T I fo@ a3 & woggq & &, 9ad
§AAY FT LI I 8T FY F5F garar,
M N F19 frafea g7 & ar F1faT,
S QU FIA FT WA FAT, wiasy §
wEsATeat 927 HT qHAT 2 |

QAL 1T, HATTEY =7 a79 9T WY
AT F3ar Qar fr faa sfssarsr zq3
swa1 fags¥ ¥ sew@ fwar g, ag whwar
I w379 faq F 5977 27 @0 WY
g2 7 W99 wF frarsT A w1 sed

arz faw frgas Qxr gar qifze ar sfea

Qar A fFar war 1 99 gIg wg gEl
T AT FIET A, gAY UTTHT AFT | HA
foa v & g7 Fgr grE A AT §
Sy ar@rar § B <§r g9y ¥W =
ST ar wesgr ar | SfeT waay ey 8 g
YT GaT fRET aY Y 9T WY g

ofed ©F A Q337 § 1 w9 71 faq
ag w15 wfasy & fag gdqar eqifoq 5@
qrar 73 g1ar Aafge 1 =3 ag A 9«
g gauAfa feT & €Y o s, ag iw
fazag &FT ST T Al aF g8 Garq
& fo 7 wr¥a faq G 7 g A daq
HY YT AT, 1MFT AIT4Y g FAFTA=T
enm @ ifF s Ea@ aga gu § ag fer
gfgFre § ag7 g gu §.... (suaum)....
YT g wT 12 ax % 7 arg FW
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g ar gw gz 3t 12 a% a% 997 a9y

g | AT 73 ®f5ar8 W Ga1 FT@T ag)
|ATE |

SHRI H., N. MUKERJEE ( Calcutta
North-East) : Mr, Speaker, Sir. this isa
most extraordinary circumstance in which
we have met, and at a notice which in
normal circumstances we would never have
accepted. But I am constrained to have
to say that all this has happend on account
of a default on the part of the Chair; you

will forgive my saying so, 1 was expecting
that as you came in, off your own bat, you
should have made a statement explaining
why a very peculiar coacatenation . <f
circumstances took place which has led to
the present position of things. As Mr.
Vajpayee said, we are 100 concerned
about the position in the country and
about the financial proposals and we do not
want to take advantage of whatever.-dame-
nage can be done parliamentarly speaking
to the Government. But we feel  utterly
dismayed that by an omission ofapar-
liameniary  procedural item . which: must
have been before you in time, something
has happend which should never ‘have
happened. 1 know the House is not normal.
1 know what was happening when the. intro-
duction was opposed; there was a. lot of
noise and all that sort of thing. The
House is not normal. But we do expect of:
the Chair certain super-normal qualities,
particularly at certain pecculiar point of
time. 1 am very sorry to have to say--I do
want to have it recorded in the
proceedings-that we are all very sorry that
this development has taken place, For that
1did expect a very handsome stalement.
should have come from you to hegm with,
I am sorry it has not come and 1 do h0P°
that it will be made up.

st 7y fowa (ymR) : weae 7Rk,
T gIT &1 FrIATRT Hrg¥ eqhq FC
&Y, SET @y §3 FEr ar fF A 6951
& g1 faw fadgs giosife g1 & 99
AL gAT § MT 3uF =1z oy fAwd F
frg @ =Yy gee ¥ & arg g9 w0
FFIT F MU, g gy 0T AY g A
T8, WaaY waxw Fvy sy efee & HA
w7 w2l i faaw 15 & st w179k
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g wiewI g, o1 Afeai 0w aifwat @
€ E AR FW F fau wrg gaw 8y
q5F THIT AT 9T &, THSRAT 5%
gix @faq § REar § 5w 939 30
qraifss 3T § FIE TFafaw o fagn)
B SHT KL TV AL g8 & 1 it wrA-
w7 gz =Y g% AR ¥ Far fr roar
TuTfe 3T gX € 1 ¥ 33 mgwa A9 §
R T A TG A4 A7 gS @ ward wAy
Y AT g% & AT warafa aY 4 g
(zmaew) w9 AT, ger FIH ¥ wA
AL FSIAT | FITFG a1F & F3 @ §
g ) WaEF Sifernar | g =AY
¥ fag & 7t 58 wWr § 1 waAw "wlay,
w7 A1TT wgr 5 wyafy wivy E veaar
qUF 5T 7T § A TEHETA FHTA HAT FT
gy gMr =rfgw &t | S gy #§3 @T
WIHAT T F qE ATEIT HT WY
ot ....(saame)... w9 Mfaw, W aran

§ FIE FTH TAT AT GG & 1 QY woTL

weRy, TEY a9 § 9919 AuT ST F)
qERT @St AT S o7 19 7Y g&’
o= g @37 F1 @i fRar 1 c@E
qEAT 7SI FOTFT A7 gAa-faamr
gw wraw et § frey & fag g

wT gg &1 I@ § ITWEF ST AR
At & gEF ar ¥ A0 'irgtam;r 5
gfrg 1 weaer AR, A N WA faw

3.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH ):
1 was not here at that time. I was in the
Rajya Sabha,

ot wer fewd Y AT dar @ qY,
TTAT 3¢ 3 & ¥w LY qIaT | ggrT HAY
arg T T &f, a8 #7 @1 91 | TEaAT
FYE TR WEEd el § 5 a1 97 | 99T
G @Y Agf gd WIT Wege wRNEy A
geA 1gaTa T f2ar |

PHALGUNA 9, 1891 (SAKA)
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wreAw faw fask fax wasfr <
T8 S srw (1) &Y sy 3w
AT 1arr (1) & g fad § =
Ter g fh e : .

“{(2) Save as otherwise provided in
this  Act, sections 2 0. 27
(both inclusive) and sections 3§
and 39 shall be deemed 10 have
come mio force on the Ist day
of April, 1970,

AT 29 fdw & afan fd gus 39 qx
far gar g f& -

*“Declaration under the Provisional
Collection of Taxes Act, 1931”

qg 937 7T g 1 € AT @Y 9% syaeyy
FTRITEN

% It is hereby declared that it is exp-
edient in the public interest - that
the provisions of clauses "8, 29, 3,
32, 33 and 35 of this Bill shall have
immediate effect under the Provisi-
onal Collection of Taxes Act, 1931.*

a3 28 @ BFT IS gwaAY musi ¥ ¢
§ awra & 5F sy sr3ar; *fw

FEAGL 2, O 7D, W

SYaf & aRlE Az atuF § 1 AY A
ST 3Y 96 oV, §IAT 6 aF §ET 7 ©9-
fra frar | SedF arg w97 75 fagas
AFFAT AT 7R ¥ Tv P vwd
@ra & o 912 5 %7 w9 dvar g ouw
form fom =t 93 & wmar war g
farkz &, WY 2, $0few g, drer g,
qurEl WIS §, 7 gfAw & amy oy
ST G FTEW L A HTIA ¥ ang
U5 Y & HifF 78 fag wle fre
AFIFAT AT LW & are g wig @
9 | TEET 999T T & 5 ure fo
I F IR A IFAT I St ¢ owg
AT (¥ 9§ e gng ¥ mea
iz g fFsF =Y s dwE §
w7z QO a1 a1 a3 gF @ 509 a5 sw
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[or o1 fod ] L
qeqer &1 €I GAT 41 §6 a1F H1 a9t
¥ wga & ary | Wy a1 war 4|
Sfpa wior wgd ¥ Ay SERd Ag ¢
arar fasy w=Y a1 9T §n 7 Sy qed
¥ & W apsaer gru Y aadr g #, #
qraar § f5 Qa1 &Y aadr & F1 g9
TIYT F) oY geaar EAT AUfgT oY 9g
g T & 1 TAHT A% AAAT §, HeAA
qIET, TY1A AT M faer gAY WA OF
T A7 TUIT HAT TG, g AINA
A1 Afawar &1 agmr g, @fygra &1
AFIT g, WUEYT GTYA FTOAFST 2
f5ag @97 WY 95 & awwrer gl
wWH frar & g wiw ogEr & zEe
qAT TG Y qUIN, a7 AT €3I AR
AT 9IT FY T FET AT | F oA
g fr¥3T w<ar argar § 5 warA w4y
W faq 94 71 uF SFee W gar §
YgF w1 AFTHT AE 2 )

SHRI NATH PAI (Rajapur)_ : Mr. Spe-

aker, Sir, at the commencement of today’s
session you were pleased to observe that

you had a medical check-up and that you
- were declared fit for the next three months. '

- 1 congratulate you on that, Some of us had
a medical check-up but we  were not as
lucky as you are Nonetheless duty has
dragged us here, ‘

This extraordinary meeting éal'l,ed by
you raises certain basic issues and [ would

like you to guide us in drawing the necess- °

ary lessons from what took place in the
House today, In the first place. I would like
to emphasize how unprecedented and, there-
fore, unusual today’s sitting is, At page 300

of their book Kaul and Shakdher point this -

out (0 us :-

o o1 1
There haﬁ; been no instance so far
where a Sitting  adjournzd by the Spe-
aker to a particular day and time has

been  called before that

) date
time ) ¢

{ readily concede that it iy absolu(ely
within your right to call (he meeting, but
’

the fact  remains that thig right, as every
. - ’ -
other discretionary bower, has got to be

FEBRAURY 28, 1970

able-he was
~using my glasses today...... {interruption |
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used with the greatest caution and restraipg
and only when the circumstances are abso-
{utely compelling and there is no other

way.

Then, there is the question of proper
notice. As everyone who has preceded me
has pointed out, we do not want to take
undue advantage but issues raised, none-
theless, need to be clarified. With all due
respect to your office-and I do not have
to overemphasize the statement when I ma-
ke it-there have been lapses and there have
to be sufficient amends; 1 do not know
whether they need to be handsome but
there have to be adequate amends. This is
not by way of drawing an indictment again-
st you. We do not know why we came to
this sorry pass. ' ‘

Mr. Speaker, rule 72 ought to have been
observed, to start with, very fully. When
Shri Shiv Chandra Jha was on his feet, the

- Rules demanded that he was given a fair

hearing. One does not have to agree with
his point of thinking. Under rule 205 we
cannot enter into a discussion about the
provisions ‘because that is precluded .under
that, You had only two options: Either rule
7% was fully followed when he was on his
feet or you took recourse to rule 64. 1 do
not want to read it; it is very clear as to
what you could have done.

Shri Limaye, who is normally depend-
more so because he was

~ AN HON. MEMBER : Ha, ha |

"+ SHRINATHPAL : I am prepared to
extend that facility to you any time. -

Rule 72 says :—

“If a motion for leave to introduce a

~Bill is opposed, the Speaker, after
permitting, if he thinks fit, a brief exp-
lanatory statement fiom the:member
who moves and from the members
who opposes the motion may, without
further debate, put the question

I am afraid, this was not very strictly
followed There was no explanatory state-
ment from the Prime Minister and [ think
that the hon. Member was not properly
heard,



9 Finance Bill 1970

Then, what could you have done ? 1
‘hope. you will not take it amiss that 1 am
spointing out to you certain rules. This is
not by way of disrespect towards you thou-
gh L am painad 1o say that with what happ-

encd 1 am profoundly in disagreement. Rule
64 says —

“The Speaker may, on request being

" made to him, order the publication of
any Bill»—

This was the course open to you today

it vou did not ‘want a meeting to be
called—- )

“In the Gazette, although no motion

has been made for leave to introduce
the Bill."

There was a course .open to you, short
of this. It may be questioned by some but,
I think, rule 64 would have given some
protection. Since there isa rule-you or
some other scholars may. disagree; you may
take the position that this is a Finance Bill—
I am saying that there were other
open to.you,

courses

‘Since the hon. Member, who was on
his feet, was not allowed a hearing, there
was confusion and in that resultant confu-
;sion: a basic'duty . was not -discharged by
~the House-very specially by  you . The

- Prime  Munister, did not.......(Interruption) .

b gy Y

it hatl) Was not allowed

" SHRI NAMBIAR (Tlruchlrappalll) 3

s _: Was not called

' SHRI NATH PAI : The interruption of

i thc Prime. Minister is, absolutely within the" -

vrules.. Shri Jha was absolutely within -his
nghts in seeking to oppose it. The basic
thing is that after thatthe Bill
properly introduced into the House.

- I would not like to: take much time but
{ endorse the plea made by Professor
Hiren Mukerjee, not by way of atonement
-OF expecting any apology from you but by

way of elucidating the issue. it would have
‘been proper if like your mnotice you rose at
the véry beginning, just as [ wrote to you,

PHALGUNA 9, 1891 (S4K4)

secrecy which is incumbent on

“ SHRI DHIRESWAR KALITA (Gau-
i .+~ budget is - an .annual

was not-

Finance Bill 1970 10

to explain what transpired, ‘what
mg: what 1s the significance
and what are the
the House,

is follow-
of this meeting
lessons o be drawn by

Lam raising these issues under rule
204 and article 112 of the

These are the relevant articles in the consti-

tution and the Rules of Procedure ré cgarding
the presentation of the budget statcmem

Counstitution,

Regarding the Finance Bill, there is a
special procedure and [ am afraid that it
was not followed, The lapse may appear to
be very superficial, but the consequeénces
arc very grave, as the incident is very unp-
recedented 1 want you to clarify to the
House what happend and at what stage,
the things went wrong, why we have assem-~
bled here, what the likely consequences are
whether the consequences mentioned by my
hon friend Shri Madhu Limaye follow,
whether there has beena breach of the
those who
introduce the Finance Bill, and if so, how

we guard against it, All these matters need
to be clarified. '

T trust that my submissions to you will
be taken by you in the light in which 1 have
made them and not by way of an 1ndlctme-
nt against the Speaker, though I beg Io sub-

, rmt that there has been a lapse.

'SHRIMATI TARKESHWART . SINHA

~ (Barh) . On a point of order. I ‘would like

to quote rule 204. Whai is the budge{ ? The

fmanc1al statement.
The rule says :

: "The Annual, Financial Statement or the
Stalement of the E\llmlted Receipts
and Expendnure of the Government of

~India in_respect of each financial year
(heremaﬁer referred to as ‘1he Budg-
et') shall be presented to the H_ouse on
such day as the President miay direct.”

The budget is only “this It does not in-
clude the financial propositions, and the
financial propositions can only be introduc-
ed in this House or in the country by the
Finance Bill. And under rule 219 (1), the
Finance Bill has been defined as fo'lows:

“In this rule ‘Finance Bill’ means the
Bill ordinarily inrroduced in eqch year
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[Shrimati Tarkeshwari Sinha}
to give effect to th: financial proposa-
Is of thz Governmezat of India fcr the
next following financial year and incl-
udes a Bill to give eflect to suppleme-
ntary financial proposals for any
period."",

Regarding the budget such, as the Finance
Minister announces the budget proposals in
the budget specch in order to facilitate the
understanding of the Finance Bill, which
the Finance Minister introduces after the
budget speech. But the budget speech has no
relevance and no sanctity there to the bude
get spzech of the Finance Minister, so far
as the financial propositions are concerned.
The budget speech, if the financial
propositions are excluded from it, is just a
speech and nothing more.

After the budget speech has been made,
the financial propositions are not before the
House. because the Finance Bill has not
been introduced, and, therefore, there is no
proposal for any changes before the couatry,
There has been a time lapse to day; up till
now, there is no financial proposition befo-
re the country because the Finance Bill has
‘not been introduced, and therefore, there is
no financial proposition before the country,
I would like to know under what rule and
unde: what authority, the taxes have been
collected, If the taxes have been collected,
who is going to pay the penalty for the
collection cf taxes ? Who is going to return
the money that has been collected from
them to the tax-payers, in an unauthorised
way ? Nobody has got the authority, neith-
er the Government..

SHRI V. KRISHNAMOORTHI (Cudd-
slore) : Who has collected ?

SHRIMATI TARKESHWARI SINHA :
See this bill. which I have before me here,
This is a petrol bill by Prem Oil Co., whe-

re 10 litres of petrol has been charged at

Rs. 12 that is. Re. 1| more.

SHRI S. M. BANERJEE (Kanpur) :
That man should be prosecuted,

SHRIMATI TARKESHWARI SINHA :
Would the hon, Member please allow me to
have my say ? And the time is 8,55 p m,
in this bill. What I want to say is that there
thas been no financial proposition before

FEBRUARY 28, 1970

~House ?
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the country, and, therefore, there has been
a leakage of the financial propositions five
hours ahead, and five hours ahead AIR
had announced the budget proposals. AIR
had no authority to announce them. beca-
use the budget proposals were not before
the House. What authority did the AIR
have to announce the budget proposals ?
What authority did the Government of Ind-
ia have (o permit other governmental agen-
cies to announce proposals which do not
exist ?

Therefore, this is a very serious pheno-
menon.

Further, today, there has been a disclo-
sure of budget proposals five hours ahead
because the Finance Bill is yet to be intro-
duced. Who is going to pay the penalty ?
Under what rulas has that penalty to be
levied ? What have been the precedents in
the world for the premature leakage of the
budget by five hours ? The budget proposa-
Is have been leaked in this country” or in
the world five hours ahead of the financial :
propositions. Who is going to pay the pen-
alty for the leakage by five hours before
the financial propositions have been introd-
uced or formally communicated to the

I do not want to undermine that posi-
tion of either the Prime Minister or the
Finance Minister. But this is a serious pro-
position. Let us be guided by the preced-
ents available in the world as to what has
bappened when the disclosure of budget
proposals has taken place before Parliame-
nt is seized of _the budget proposals. This
is the position and let the House take a
decision on that. Itis not a question of
shouting and counter-shouting, This is a
serious proposal. What exactly does the
House want to do in this matter ? Does it
want to condone the entire thing ? It'is
most unauthorised. Five hours before, the
proposals have been leaked out. I would
like 10 have your rulipg on this point and
I would like you to clarify the situation
and not to leave the situation as it is
today. : '

SHRI SAMAR GUHA (Coatai) : On a
point of order......

SHRI S. M. BANERIEE :

On a poi}ll
of order..... . '
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SHRI SAMAR GUHA : I am also on
a point of order I had given it in writing
earlier to the Speaker.

SHRT NAMBIAR : How long are we
{0 go on with the points of order ? Are we
- going to sit till twelve o° clock ?

SHRI SAMAR GUHA : [ beg to sub-
mit that the calling of the sitting of the
House today is not only unprecedented ...

SHRI DHIRESWAR KALITA : Unwa-
rramed

SHRI SAMAR GUHA :......in the his-’
tory of parl:amentary democracy of our
country, but as far as I know, in the his-
lory of parliamentary democracy perhaps of -
any other country in the world This impro-
mptu and extraordinary calling of the sitts
“ing of thé House, in my opinion, isirregul-
ar, illegal and unconstitutional. I shall
substantiate my point. k '

Sir. you have convened this sitting acc-
ording to the provisions of:the -Rules of
Procedure and Conduct of Business in Lok
'Sabha, namely rule 15 in which it has been
said: ;

“Provided that the Speaker may, if he
thinks fit, call a sitting of-the House
b:fore the date or time to which it
has been adjourned ...”

There. is one proviso . that Syzaker must
consider that the occasion is fit for conve-
ning ' the House, for convening this
impromptu and = extraordinary = meeting..
You have to satisfy yourszIf and you have
also to «<atisfy this House as to why you
considered it to be a fit ozcasion and as.
such considered it necessary to convene a
m:etin s after four hours of your adjourning
this House ull 11 a. m. on Monday next,
You hive to satisfy yourself and this
House whv you have considered it fit to
convene this impromptu and extraordinary
siting,

MR. SPEAKER : The hon. Member
lhould_ try to conclude.
_ SHRI SAMAR GUHA : It is an
“mportant point that I am arguing. No

boly else has argued in this line. If you

PHALGUNA 9, 1391 (SAKA)
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feel that it is a fit occasion to convene this.
extraordinary sitting of this House. then
you have to sarisfy yourself and you have
also to sauisfy this House whether proper’
notice has been served to each and every
Member of this House, and whether there
have been extraordinary circumstances,
which hive never happened before, which
have warranted your calling a meeting at
this time, after having adjourned the House
and after having piven a directive to the:
Members that we sha!ll meet agan at ll-
a. m. next Monday...

605 085 00w

MR, SPEAKER :* The hon. Membet:_
should try (o conclude here. :
SHRI SAMAR GUHA : I have a

right to arsue my case. | am not arguing
in air. Ttis your duty to satisfy yourself-
whether the notice either through telephone
or a. about 9.30 p. m. by the extraordinary-
slip issued by your Sezcretariat, reached
each and every Member of Parliament.
My information is that ‘'many Members
never expected such extraordinary sittings,
and they were not in their houses, and they
did not receive either the phone call or
the slip issued ‘by your Sccretariat, 'You
have 1o satisfy yourself that each and every
Mzmber of the House got the notice
properly. N :

My second point of order is this,

Kindly see the rule. By withholding
introduction of the Bill, the dignity of this
H)use has been vio'ated. Under the rule.
it was the obhigation of the Finance Mnmster
to introduce the Bill immediarely afier her
budget speech, but she has not only talled %
in the dischirge of that duty, but now all"~
sorts of accusations are being hurled at you,
If you had mde a'mistake or nus-calcula--
tion, it was her obligation’ and duty to have:
pointed it out to you immediatcly. within.
a minute.. (Incerruptions) No. one can cow
me down in this way. Those interrupting
are the stooges of the ruling party, :

SHRI D. N. PATODIA (Jalors) : On.
a pownt of order,..... '
SHRI SAMAR GUHA ., I cannot

be bullied in this way,

You have to get vourself satisfied and
also saiisfy this House that the Finance:
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[Shri Samat Guhal : oy
Minister and the Prime Minister has not
by this remissness committed a preac:h of
her constitutional obligation to introduce
the " Finance Bill immediately after her
budget speech, There has been a break
of four hours during which the Budget

has been  betrayed, and disclosed in
advance. The Budget remained leaked
out-during these four hours. It is up to

yowto determine what penalty she should
pay:for this derehction of her duty that she
has discharged to the House as the Fina-
nce Minister as the Prime Minister and as
the Leader of the House, It is up to you
to take note of this.

SHRI S. M. BANERJEE A receipt
has been produced by Dr. Ram Subhag
Singh showing that one dealer has charged
for potrol Rs. 1.10 instead of Re 1. The
price increase is to take place from Ist
April. I want that receipt to be handed
over to the Home Minister to take action
against the dealer. He should be proceeded
against and convicted for this .overch-

arging.

“SHRI SURENDRANATH DWIVEDY
(Kendrapara) : While endorsing what Shri
Vajpayee has said that this should not be
a precedent, let us not regularise one
irregularity to commit another,

. You are perfectly within your rights,
as has been quoted under rule 15, to call
such a sitting. But this right should be
exercised in a proper manner, Even for
the summoning of the sitting, there isa
procedure. Proper notice has to be served
on every member,

- The House was adjourned. We went
away. No body knew that you would call
a . sitting now, If members who are
present want to excuse this lapse, I have

nothing to say because of the extraordinary

situation in which you have been placed,

But the fact remains that this notice for the

sitting at 10 P, M. bas not been properly
served on all members, I think any

member will be perfectly entitled and with

in-his righis to challenge any decision we
tuke during this sitling in a court of law
on the ground that proper notice was not
served for convening thesitting, How are
you going to condone {(hiy irregularity, I
want 10 know from you. We do not want
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to create any difficulties, it is an extraordj-
nary situation ; we all agree there, bu
this irregularity should also not be allowed.
to remain.

sit farassg =1 (A7) @ meae
wZIRT, WF & AT 7 AZ SIETET DAV
sigal g {5 a3 g% [ra awg ¥ gard
TER T % aq Har A9 B AR

T WA agaEy ) afFw S owedr

91 9ud agH W1 93F g N o1k faw
®1 7194 eqfrg 5 fgar ar 2 qrig &
fad, sa 87 #1 A7 a9 7@ FTH Fzan
gl g & 1 W@ Sy aga agafeai
gd ag zafay fs afqws F wEga =«
qaq &1 9ard & fay o fow awd oy
& 87 9T yradt § mad 747 fFar s
T w1k &30 gfs § FF 5 oWy
g 3w ¥ o 21§ fF g9 fAgay &
AIT AT AIF § gEIgel 8 araT Agl ey
@r & 1 zafay ¥ %7 ar § 5 o1 fogsr
gz% & & carzee arE AIET 9T 9T W
®137:4 faer &1 garfasa w37 =gar -
args WT T Fw fF gA ar gT a9d
garfasa #1& 271 frua sgar ) sk
st arqar ¥ &gy geed aaeEr s
feqm 72 % araga z@F1 2% & frga
gEIfasa &7 aFa §1 w9 fraw Fgar g
a7 AR F ¥ gd wAar @ s
g 8gey 91z ar g¥ fadyw 7 fagw &

garfaF garfaes w3 axar 3 T g8
q@w § TaT or @1 & fF ) oafa § sasr
a9 faega 7 7% sifwag s R EHm
IAHT AWS STIT a1 {HVF FTIAT J1H 1
afz ga wHTHT 3G § a1 F@ WIT FEH |
fe qn 597 amieiiz aq} 33 @1, gw @ara
@ €N FAMT FZ f5ogw maw
a1 98T €10 WU gw FE 0 guld 9iE

TR g HIT ag FEd ¥ a1 wig wen fA
9 39 9IF &7 o+ a4l sq gl | SAGH

FNAZ AITT A gyqr g | SAasd Fo-
Az AT & fF 500 a1 500 § smar S
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gaeq 731 T & gL I THH wifiyer g
i G F €T F @) ag gy 3
faml & agare | (amguma)  foge
95% § WG G &Y Sy T4 3y ¥ | #
Fg WA & oo gw &1 7 fame
a3 ATFT Ay qrag A a5 99
® @ F fqar ) el fay am gua

SIMEAT | | Q fggz § oot a7 @
FL QAT |

TR QU gF g Faam ¥ gmifas
qST ®1 gAR %11 781 a2 Fag1 72 1
Seid AT 1 wfwT saw fad ot g
AqF1 g agag & % za 3 fad Aifeg
=137 1 ®1F &Y e ga W & 91w uw
fawrer smmar @, wfwa 9ay gy ifeq
9T Ag a9 AT AL A ) gH a5 § 5 war

T gX §eET F1 ag Mfeq fas &, dfwa
foT «t orosy g% £ 1

agl 3™ WA g § 5 faw fadqas
UH §Fe AT AT fadaw ) zawy
Yeadr &1 wg 3z § fF ag =gz Ady
st =1fgd 99 9% ag fadrs agi a2
o AgY Y AT g frdaw gz ga
T8 fwar war, @AY zdr @i § oz
THTH ST 41 ¥ g FAY 0% & 1 gy
TR wIl F S gufaai @ ouik
gfaqa & garfas &1 @ua ww gan
g SURI JaTaRgr ar e Ay | wheT
TRT AU ST T e zeE gur 2, gAw
TIAT FT ST AT AT & HIT Foetord
& F A gdurfad gdz e v g
T gI98 7 7z faega smffasiz g, oz
fawgr b6 gas freard) 0 AR Oy,
9% A% FfFA, g gy 31 gafam

AT T wifaem F51 qEmer g fF ey
TwATw T Sifirg |

SHRI SRINIBAS MISRA (Cuttack) ;
his is an unfortunate incident and I do
Dot want to apportion blame between the
C'hair and the Member in charge of the
Bill, First of all, T should say that I do
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not agree with persons who say that the
Member in charge neglected her duty in
not introducing the Bill at once. You were
on your legs, Sir, and while you were on
your legs, under the rules she could not
stand up and introduce it, I do not want to
apportion any blame, as I said, A situation
has arisen and we have to find a remedy
under the rules. I insist that the Speaker
has no power to call a sitting of this House
under rule 15... ...(Interruptions) Mr. Nam-
biar wants to judge things before hearing.
The rule says : “Provided that the Speaker
may, if he thinks fit, call a sitting of the
House before the day or time to which it
has been adjourned or at any time before
the House has been adjourned sine die...”
The power to call a sitting of the House-is
it to be exercised giving three hours or two
hours’ notice because that would lead to
many absurdities. It may lead to such
situations, I am giving the example. A
denuded party in power can expect or get
somehow the sympathy of the Speaker and
at 2 A. M, every day a meeting can be
ca'led with two hours notice daily. Tt will
keep that party in power even though they
are not in a majority. It may lead to all
this kind of absurdity. T am not saying this
to cast any aspersion on the party in power
but that may lead to all this absurdity The
construction of this rule will show that
whatever will lead to such absurdities will
not be the meaning of this rule. The real
meaning is that the Speaker is competent
to call a sitting of the House with due no-
tice, reasonable notice, Would you consider
the notice in this instance as being a reason-
able notice for a sitting of this House at
this hour ? There is no reasonable notice

for this sitting and it is tlegal...(Interrup-
tions,)

There is one more point, Upder our
Rules the Secretary prepares a list of business
and it is prepared for one day. Rule 25
says that a list of business should be .pre-
pared for one day ? How can you pre-
pare two lists of busivess for one day ?
You have circulated now another list of
business for the same day,

- Added to all these, please look at the
President’s recommendation communicated
to the Secretary at page 58 of the Bill. It
says : ““...The Bill will be introduced in the
Lok Sabha immediately afier the presentation
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[Shri Srinibas Misra] y
of the Badget on the 28th February, 1970,
Is 10 p. m, immediately after 5 p, m, ?

It says :

“The President, having been informed
of the subject matter of the proposed
Bill, recommends under article
117 (1) and (3) read with article
274 (1) of the Constitution of India,
the introduction of the Finance Bill,
1970 to the Lok Sabha and also reco-
mmends to the Lok Sabha the con-
sideration of the Bill.

The Bill will be introduced in the
Lok Sabha immediately after the pre-
sentation of the Budget on the 23ih
February, 1970.”

The House was adjourned at 6,16 p. m,,
till 11 a, m. on Monday, but immediaely,
it was summoned to meet at 10 P,M. today,
within a few hours. This is a violation of
the promise given to the House and the
provision in the rules, What is the remedy ?
The remedy is only this : this sitting of the
House is unconstitutional and it is not acco-

rding to the rules, Thercfore, we have to
find out some other means,

MR. SPEAKER : I feel that when the
leaders of all the partiecs and groups have
already spoken, something is due from me
also, rather than prolonging this discussion.

SHRI ABDUL GHANI DAR (Gur-
gaon) * We have a new point of order, 1
request you to listen to it (Intzrruprions.)

MR. SPEAKER : I request vou to sit
down please, About the points of order
raised, there is no doubt that the procedure
adopted is rather extraordinary, and if I
may agree with you, itisa little unprece-
dented. A number of points have been
raised, (Interruption), 1 can only say before
you that I do not blame anybody in the
House, neither the Members nor anybody
else. I only blame myself, because T know
that when I was standing T did not look to
this side, The Members told me two points :
some said that the introduction was simul-
taneous, and others said that it was not
duly introduced. I myself was very much
in doubt as to what was the exact position,

I could notify it immediately or I could call

a meeting of the House much against wil),

But I assure you that there was no pressure
on me from any side.

A few Members and leaders who met
me in my Chamber discussed it with me,
Some of them said that the simultaneous
introduction should not be accepted, but
others said the alternative should be follo-
wed; a notification or calling of the
meeting of the House, Itis my default
which I own completely in this House, and
nobody in this world js infallible; as a
Presiding Officer alsy I cannot be infallible,

But I can assure you that it was all (o the
best of my intentions.

When Mr. Jha stood up, TIinvited his
attention to the fact that on every introdu.
ction of a Bill, since I hecame the Speaker,
he got up and on all the occasions 1 have
had to remind him that under the rulc n
question only the competence of Parliamait
can be questioned - as to whether the

House is competent or not-and nothing
else.

SHRI! NATH PpPAl : No, Sir. (Interrup-
tion)

Wt Ay fand . 45 s w3y,
ATTE! AT G FY w41 ar o fagyg
ITA AT AT 12T A 5MWT & | gy
SeadinT FT |

MR. SPEAKER :i quite agree with
you, T told him, if he wants to discuss
the merits of the case, he should
discuss it in the first reading, but that at
the time granting leave, only the competence
of Parliament can be Questioned. And,
Mr, Limaye got up and said, either the rule
should be amended or some other way
should be found. I am completely in the
hands of the House. 1t can change the
rules. To the best of my intention, [ try to
implement the rules. Very often strict
implementation is impossible, Very often,
when I am on my legs, members keepon sp=-
aking defying the Chair all the time, When
T got so much helpless against Mr, Shiva
Chandra Jha I was completely out of my
wits as to what to do now. Sometimes when
the noise is growing and members do not
obey the Chair, naturally there is no other
way out except to adjourn the House. I am
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very frank before you. So far as this side
is concerned, I did not notice whether the
gill was introduced or not. I only heard
that it was not introduced. But I was told
py my Deputy Secretary that it was intro-
duced just at the time when I was on my
legs. But technically I would not agree be-
cause just at the same time when I was
strugghng with  Mr. Jha, something was
going on on this side and in the meanwhile
cveything occurred. As Mr, Nath Pai told
me, I have been doing it a number of
times. I could very well issue a notification,
but 1T was advised that when the members
are here, why not call a meeting, this being
the Finance Bill and there is enough time
till midnight ? We could very well call a
meeting and satisfy you It is purely to
satisfy you =and also because I thought
that since the Provisional Collection of
Taxes Act, 1931 becomes effective from
midnight, in the public interest, I might
call a meeting. I knew that tomorrow is
Sunday and if I did not call a meeting and
if I did not issue a notification, we would
be losing money. In my view, public interest
was upper-most in my mind, I think
admission of my failing or default is much
oo small as compared with the public
interest involved. I take the whole blame
on myself. I am completely in the hands of
the House. Direct me where I stand. I
completely take the blame on mys:If and
I request you to kindly accept my explana-
t1on.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
I NERGY AND MINISTER OF PLA-
NNING (SHRIMATI INDIRA GANDAI): T

|| introducef the Finance Bill, 1970.
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MR, SPEAKER : The Bill is introduced,

ol wegmndll Tk edEe qIgq,
AT BIAT FF 9T s @¥ &, qpon
fecY @32t & wramy agamn fF sy
fafaezt & @rgyeq fam g7 w3 faar g
SIAMT A G X & wrgw fafreas

iz faq FF ga T gEAY ...
(sTawa)
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MR. SPEAKER : Now that the Bill
has been introduced, I do not think there
is any use in hearing any points of order
now. With your permission, I may adjourn
the House till Monday; I am very sorry I
had to bother you.

1055 P. M,

The Lok Sabha then adjourned tifl Eleven of

the Clock on Monday, March 2, 1970/Phal-
guna 11, 1891 (Saka)

1ntroduced with the recommendation of the President.

Diamond printing press Jaipur,=3.
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